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Authority of Asstt. Commissioner of 
E. P. F. to withdraw/sane tion prose-

cution cases 

9889. SHRI SATYAN1\RAYAN 
JATIYA : Will the Minister of 
LABOUR be pleased to state : 

(a) whether it is a fact thHt the 
Assis.tant Provident Commissioners 
in Employees Provident Fund Orga-
nisation are not empowered to sanc-
tion/withdraw prosccu tion cases 
relating to non-payment of Provi-
dent Fund dues ; 

(b) if so. whether it is also a 
fact that the Assistant Provident 
Fund Commissioner, Karnataka, 
now officiating as Regional Provi-
dent Fund Commissioner in Kar-
nataka Regional office has with-
drnwn prosecution cases against 
several defaulting establishments 
including KN/224 and KN/214 ; 
an.! 

(C) if so, the a<.ti .. rn tn.Ken against 
the erring ofiker for this serious 
lap::;e ? 

THE 1\HNlSTl,R OF ST A"; E 1N 
TH:..: MINISTRY OF LABOUR 
( SHRIMATI RAlVf DULARI 
SINHA) : (a) Yes, Sir. 

(b) and (c) It has been reported 
by the Employees Provident Fund 
Authorities that in the case of the 
establi:>hment bt!aring Coue No. KN/ 
214, the es a s ~n  s ~ed 

the arrear returns refore the prose-
cution could be filed, so the question 
of withdrawal did not arise. In the 
cas-: of the establisi1ment bearing 
CoJe No. KN/224, the prosecution 
filed against the establishment was 
withdrawn in December 1977 with 
the approval of the Centr?l Provi-
dent Fund Commissioner, and on 
the establishment's paying the 
amount in arrears and also on its 
giving up-to·date compliance. 

Housing Colonies for Beedi Workers 

9890. SHRI PASALA PENCHALA 

IAH : \Vill the Minister of LABOUR 
be pleased to state : 

(a) whether there are any p.-opo-
sals or schemes for construction of 
housir.g colonies for Beedi Workers; 
and 

(b) if so. the details th0rel11· ? 

THE DEPUTY MINISTER IN 

THE ~  OF LABOUR 

(SHRI P. VENKAT A REDDY) : 

(a) and (b): 1here are no r sa ~ 

or schemes for construction of hous-
ing colonies for beedi workers. 

However, for providing n ~ n  

facilities to beeJi workers, two 
schemes have hcc-n introJuccd 
namely:-

(i) BUILD YOUR OWN HOUSL 
SCHLME 

Under this scheme, an amount of 
Rs. 600/-is pa1<l as subsidy a:1d ~  

900/-as interest free Joan to each 
r ~  The financial a ~ s an e is 

given to such workers who own 
land. 

(ii) HOUSING SCHEMF FOR 
ECONOMICALLY WEAI(LR 
SECTION OF BEEDI WORKERS : 

This scheme envisages grant of 
subsidy to State Government @ Rs. 
1 '300 /-per tenement for beedi wor-
er~  Arrangement for the land has 
to be made by State Government. 
The cost of each house is not to ex-
ceed Rs. 8000/-. The arrangement 
for balance amount is to be made by 
State Government or Housing Boards 
by raising loan. After the entire 
amount of loan has been paid 
by the worker, he becomes the 
owner of the house. 




